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"The State shall, within the limits 
of its economic capacity and 
development, make effective pro- 
vision for securing the right to 
work, to education and to public 
assistance in cases of unemploy- 
ment, old age, sickness and dis- 
ablement, and in other cases of 
undeserved want." 
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"It will weaken the weaker sections 
more if we give them just Rs. 
100/- and ask them to do noth- 
ing. They sit idle at home. First- 
ly, Rs. 100/- will be of no use 
to them for sustaining themselves, 
to get food, clothing and shelter. 
And that would further weaken 
the desire to achieve self-suffi- 
ciency  and   self-reliance." 
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"The State shall, within the limits 
of its economic capacity and de- 
velopment, make effective provi- 
sion for securing the rignt to 
work, to education and to public 
ass;stance in cases of unemploy- 
ment, old age, sickness and dis- 
ablement, and in other cases of 
undeserved want." 
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"That the right to work be enshri- 
ned in the Constitution as funda- 
mental right and at the same time 
making a provision for giving 
sustenance allowance for unem- 
ployed persons." 

 

"It will weaken the weaker sections 
more if we give them just Rs. 
100/- and ask them to do nothing. 
They sit idle at home. Firstly, 
Rs. 100/- will be of no use them 
for sustaining themselves, to get 
good, clothing and shelter. And 
that would further weaken the 
desire to achieve self-sufficiency 
and self-reliance." 



229 The Constitution     [26 JULY 1991]      (Amendment) Bill, 1990    230 
 

 



231 The.Constitution     [RAJYASABHA]       {Amendment) Bill, 1990  232 

 



23 3 The Constitution      [26 JULY 1991]       {Amendment) Bill, 1990    234 

 



335 The.Constitution     [RAJYASABHA]      (Amendment) Bill, 1990  236 

 



237 The Constitution      [ 26 JULY  1991 ]       (Amendment) Bill, 1990     23 

 



239 The.Constitution      [RAJYA SABHA]       (Amendment) Bill, 1990        240 

 



241 The Constitution       [26  JULY   1991]        (Amendment) Bill, 1990         242 

 

 



243 The.Constitution      [RAJYA SABHA]       {Amendment) Bill, 1990    244 
 



245 The Constitution      [26 JULY  1991]       (Amendment) Bill, 1990     246 

 

 



247 The .Constitution      [RAJYA SABHA]       (Amendment) Bill, 1990    248 

 



249 The Constitution      [26 JULY  1991]       (Amendment) Bill, 1990    250 

 



251 The.Constitution     [RAJYA SABHA]       (Amendment) Bill, 1990 252 

 



253 The Constitution      [26  JULY  1991]       (Amendment) Bill, 1990        254 
 

SHRIMATI BIJOYA CHAKRAVAR- 
TY (Assam): Sir, I am thankful to Shri 
Ahluwalia for the important amendment 
which he has brought forward in this 
House. We have seen that the number 
of unemployed youth in our country is 
increasing day by day and it is about 
3 crores now. It is only official informa- 
tion. Unofficially, it will be even more. 
This poses a great threat to our count- 
ry. Firstly, it creates a sort of unrest. 
We have seen in the North-Eastern States 
like Assam, Kashmir and even in Bihar 
that when the youth have no employ- 
ment at all and when their pockets are 
empty, they tend to do anything. That 
tendency prevails. But there is no sincere 
approach, no pragmatic approach to con- 
fain this, and to deal with the problem. 
Secondly, I feel that the very tender 
fabric of the society is torn apart be- 
cause of this serious problem. This poses 
a threat to the very basis of our life. 
The prevalence of indiscipline in our so- 
ciety is mainly due to the unemployment 
problem. We must admit it without any 
reservation. The young, able and dynamic 
youth are roaming hither and thither. If 
the energies of these boys and girls are 
channelised in a proper way, we could 
have created miracles. When they knock 
at  the   door   of   any  office   or concern, 

they get a simple answer 'No vacancy*. 
In Assam, there is no infrastructure at 
all for any sort of employment. It is not 
that there are no resources. There are 
natural resources. More employment ave- 
nues could have been created if these 
had been properly utilised. The same 
situation is prevailing in other States too. 
The Constitution of India guarantees to 
every citizen the right to a full life, with 
all the amenities. When the right to 
work is denied to the youth, how can 
they earn their living? How can they 
lead a full life when their pocket is 
empty, when they are grovelling in ab- 
ject misery? Therefore, this Bill has 
come at the right time and this should 
be accepted by the House. 

If the right to work is assured, through 
legislation, it may create some avenues 
of employment and solve, to some ex- 
tent, the problem which is crippling the 
very economy of the country. Up till 
now, the Government has not done any- 
| thing worthwhile in this regard with the 
result that after forty-four years of In- 
dependence, some Member has to think 
of bringing forward a Bill providing for 
the right to work for the young people 
of our country. We have had many Five- 
Year Plans. We have had many pro- 
grammes. But instead of solving the 
problems, these have created different 
problems for the country. On the one 
side, we see that the rich is becoming 
richer while the poor people are grovel- 
ling in abject misery. On the other side, 
the country is groaning under the heavy 
debt burden, both internal and external. 
What is the use of all these plans and 
programmes if they cannot solve the un- 
employment and other problems ', the 
country? 

Sir, I shall not take much time. Mr. 
Ahluwalia came to me and asked me not 
to make a long speech. There is another 
Bill relating to women. In the end, I 
would appeal to the Government that 
they should bestow serious thought to 
this problem. The Government should 
create a proper infrastructure in every 
State to give jobs to the young, eligible, 
people of the country. With these words. 
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[Shrimati Bijoya Chakravorty] 
I  support this  Bill  and I hope  that this 
will  be passed by  the  House. 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu): Mr. Vice-Chairman, Sir, 
thank you for giving me an opportunity 
to speak on a very important issue. This 
is the important amendment brought for- 
ward in the  House  so far. 

One-and-a-half decades ago, the same 
issue was raised in the other House by 
Comrade A. K. Gopalan. Subsequently 
also, twice or thrice, this issue was rais- 
ed and replies were given by Ministers. 
They all assured the Members that this 
problem would be tackled, but this pro- 
mise has not been kept. Now, hon. 
Member, Shri Ahluwalia, whether he 
was willing or not, has been forced to 
bring forward this Bill. I stand here to 
support  this   amendment. 

Before Independence, for all our ills, 
we used to attribute them to the Briti- 
shers, forgetting our own part. We were 
fragmented by casteism and other divi- 
sions. The downtrodden people had to 
work from dawn to dusk. They had to 
work round the clock to get the basic 
necessities. These people were dubbed as 
untouchables. Actually, work was ridicul- 
ed in the sub-continent for centuries to- 
gether. Now, whether this amendment is 
going to be accepted by the hon. Min- 
ister or not. at least, we will have the 
satisfaction of drawing the attention of 
the Government to the importance of 
this right to work. Now, when we libera- 
ted the country from the British Empire, 
Dr. Ambedkar emphasized that though 
we have achieved political freedom, wc 
have yet to achieve economic freedom; 
unless and until we have liberated our- 
selves from economic slavery one day 
even our political freedom will be in jeo- 
pardy. That was the warning given by 
Ambedkar. Now we are witnessing that 
in the form of militant activities. Now 
we have to ponder ourselves over the 
way in which we have governed the 
country for the last four decades whe- 
ther it is correct or not. Unless and un- 
till we have some frank discussion we 
cannot come  to  any conclusion. 

Pt. Jawaharlal Nehru, the architect of 
modern India, has actually. laid the 
foundation for socialist pattern of society. 
Once the Father of Vietnam, Ho Chi 
Minh, wrote, praising Pt. Nehru. This is 
the translation of what he wrote: 

"I am struggling. You are active. 
You are in jail. I am in prison. 
Ten thousand miles apart, we « 
have not met. Shared ideas link 
you and me. What we lack is per- 
sonal encounter. I am jailed by a 
neighbouring friend; you are  
chained and fettered by the 
enemy."  

This was written by Ho Chin Minh, 
praising Panditji. In this only one line 
we have to see: Shared ideas link you 
and me. That is important. Now, if any- 
body writes about the condition of India, 
the policy of the Government do you 
think it is a relevant line today? After 
having gone through industrial Policy, after 
having gone through the Economic Sur- 
vey of India, after having gone through 
the speech of the hon. Finance Minister, 
Sir, I think that the right to work is very' 
important in a sense. Now it is one of 
the Directive Principles. A noble one. 
The right to work should be justiciable. 
It should be justiciable, because even in 
1948 the United Nations unanimously 
passed a Resolution on Human Rights, 
and Article 23(1) of that Resolution 
lays down: 

"Everyone has the right to work, to 
free choice of employment, to just 
and favourable conditions of work 
and to protection against unemploy- 
ment. The International Covenant s 
on Economic, Social and Cultural 
Rights in Article 6 fortifies the 
right to work in these affirmative 
terms: 

I. The State, Parties to the present 
Covenant, recognize the right to 
work, which includes the right of 
everyone to the opportunity to 
gain his living by work which he 
freely chooses or accepts, and will 
take appropriate steps to safeguard 
his right. 
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 2. The steps to be taken by a State, 
Party to the present Covenant, to 
achieve the full realization of this 
right shall include technical and 
vocational guidance and training 
programmes, policies and techni- 
ques to achieve steady, economic, 
social and cultural development 
and full and productive employ- 
ment under conditions safeguard- 
ing fundamental political and eco- 
momic  freedoms to the individual. 

That is the right to life and liberty. 
What it means is that the Right to Life 
and Liberty includes the right of access 
to means of livelihood. That is what we 
get from the judgement delivered by the 
Bombay High Court. 

Then I want to quote further: 

"Then  International   Labour   Organi- 
sation of the UN also provides that: 

"1. With a view to stimulating eco- 
nomic growth and development, 
raising levels of living, meeting 
manpower requirements and over- 
coming unemployment and under- 
employment, each Member shall 
declare and pursue, as a major 
goal, an active policy designed to 
promote full, productive and free- 
ly chosen employment. 

"2. The said policy shall aim at en- 
suring that (a) there is work for 
all who are available for the seek- 
ing work; 

(b)  such work is as productive as 
possible;  and 

(c) that there is freedom of choice 
of employment and the fullest 
possible opportunity for each wor- 
ker to qualify for, and to use his 
skills and endowments, in a job 
for which he is well-suited, irres- 
pective of race, colour, sex, reli- 
gion, political opinion, national 
extraction   or  social origin. 

"3. The said policy shall take due 
account of the stage and level of 
economic development and the 
mutual relationships between em- 
ployment and social objectives; 
and shall be pursued by methods 
that are appropriate to national 
condition^ and practice." 

This  has been  approved by the ILO as 
well as by the UN. 

Now I come to the particular situa- 
tion prevailing in India. I want that this 
Right should be justiciable because by 
the end of the century the population 
may reach 100 crores. In that case, with- 
in ten years the food production which 
is 170 million tonnes at present should 
be increased to 240 million tonnes. This 
is one aspect. We have to work hard. 
There is ample opportunity for it. 

The second thing is that 28 million 
persons were unemployed at the begin- 
ning of 1990-91; 78 mililon persons 
would join the labour force by the turn 
of this century. We, therefore, have to 
create, it is important, 106 million jobs 
over the next ten years. In rural areas 
under-employment is very clearly evi- 
dent. 

There is another issue. This is a main 
issue of unemployment. This comes un- 
der the purview of Right to Work. The 
estimated growth in employment for the 
decade as a whole accounts to barely 2 
per cent on the average, and the growth 
rate itself has been showing a declining 
trend from 2.82 per cent between 1972- 
73 and 1977-78 to 2.2 per cent during 
the period from 1977-78 to 1983 and to 
1.55 per cent during the period 1983 to 
1987-88. It means the aggregate emp- 
loyment increased by 2 per cent per an- 
num as compared with the rise in the 
labour force by 2.5 per cent. But our 
GDP has increased by 5 per cent during 
the  same period. 

Sir, this is the situation in which we 
are. There are so many slums. They are 
increasing in urban areas. What is t'he 
reason for this? The child labour is in- 
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[Shri S. Viduthalai Virumbi] 
creasing in India. What is the reason 
for that? If we go into the problem, we 
can find out the truth. If the slums are 
increasing, it means that migration is 
taking place from the rural areas to the 
urban areas. If migration is taking place 
from the rural areas, it means that agri- 
culture actually is not remunerative. 
This is because the agricultural labour- 
ers are not able to get what they de- 
serve. They arc moving to the urban 
areas. 

The    second    point    is whether agri- 
culture  is  remunerative.   When we  com- 
pare       agriculture   with      manufacturing 
units, what I feel that agriculture is re- 
munerative,     practically it is    remunera- 
tive,  but for     the     agricultural     labour 
it      is      not      remunerative        because 
if      you go      through    the      incremen- 
tal capital-output ratio  you can find  out 
that   agriculture  is not  so   badly  placed. 
The highest output has been achieved in 
the agricultural field. It has  always given 
higher return on equal capital investment. 
The   incremental  capital  output  ratios  in 
(agriculture   and   manufacturing      proved 
this   during   different   stages   of  develop- 
ment In the first stage 1950-51 to  1959- 
60   agriculture   was   2.18 per  cent   while 
manufacturing was 4.47 per cent. In the 
second   stage   1970-71   to   1979-80   agri- 
culture  was 4.22  per  cent and  manufac- 
turing   was   8.22   per   cent.   In   the  third 
stage  1980-81 to  1983-84 agriculture was 
3.17   per   cent   and   manufacturing   was 
14.36 per   cent.   We  can   find out   from 
this   agriculture   is   a   remunerative   one. 
In spite of that people wanted to migrate 
to urban  areas.  That is the  issue which 
we  have   to  consider.   That  is the  issue 
which  we have  to   ponder  over.   What I 
feel is that  actually what we are getting 
from   agriculture   is  not  being     properly 
distributed.   If   it   had   been   distributed 
properly, people would not have come to 
urban areas. That is one thing. 

Another thing is, lur economic situa- 
tion is bad and people are suffering. 
Over the five years ended 1989-90, the 
average annual rate of growth of Gross 
Domestic Product was 5.6 per cent while 
overall Jiquidity increased    by    17.6    per 

cent. The disproportionate and persistend 
increase in liquidity has been a signifi- 
cant factor contributing to inflation. This 
has forced the agricultural labourers to 
migrate towards the urban areas. That is 
the second thing. 

Now, what is the remedy? We have 
to find out remedial measures. We are 
going through so many changes but we 
have not yet achieved technological self- 
reliance. We must try to achieve it. 

THE       VICE-CHAIRMAN (DR. 
NAGEN   SAIKIA):   Come  to  the   con- 
cluding point. 

SHRI S. VIDUTHALAI VIRUMBI: 
I am concluding. When we try for tech- 
nological self-reliance we should not con- 
centrate on capital-oriented base but lab- 
our-intensive base. We must develop in- 
dustries in the backward areas. We should 
give importance to t'he employment gene- 
ration rather than on the size of the in- 
vestment which we are contemplating, 
now. That is the important issue. The 
important remedies devised by the Eco- 
nomic Advisory Council are given in a 
report presented to the Government. 
They  have   given  nine  objectives: 

"Emphasis  on generation of employ - 
ment in  the economy as a whole 
and   not  just   in   a  single   sector. 
Expansion   of  production   in agro- 
based   industries   that will   provide 
increased production of mass  con- 
sumption   goods   and   also   larger 
scope    for   increased    employment 
opportunities.   Conservation  of   re- 
source   use   through      improvement 
in the efficiency of the use of fer- 
tilizer   and  water      in   agriculture 
and energy in the whole economy. 
Formulation   of  a   well   conceired 
strategy   for  wider       dispersal   of 
small  scale  industries  and  improv- 
ing   the   efficiency  of   small   scale 
units  through technology  upgrada- 
tion   and   modernisation.      Laying 
down certain   priorities  in  techno- 
logy   upgradation   and   modernisa- 
tion in terms of capital goods, in- 
termediate   goods,       infrastructure 
and consumer  goods, improvement 
in the provision and spread of in- 
frastructure  and   basic     industries 



261 The Constitution      [ 26  JULY   1991 ]        (Amendment) Bill, 1990   262 

along with improvement in qua- 
lity of services and reduced costs, 
maintaining the tempo of growth 
in exports for which it is neces- 
sary to continue the present set 
of fiscal, trade and exchange rate 
policies, promotion of greater 
competitiveness of our exports in 
the light of changing world scene, 
restructuring of industrial invest- 
ment in favour of efficiency ex- 
port earning sectors like garments, 
leather manufactures and agro- 
based items." 

Regarding export of goods, some chang- 
es have been made. To some extent it is 
a welcome step. We are also going in 
for foreign collaboration in many areas. 
But we have also started liberalisation of 
import policy. Liberalisation started 
about ten years back. And now we are 
suffering. If this type of liberalisation 
goes on, we may have to face a situation 
like the Latin American countries faced. 
That is why I would like to tell you 
that when we go in for collaborations 
with foreign countries, we must have 
their equity. We must have foreign 
equity to such an extent that the net 
foreign exchange we earn from the col- 
laboration is more than what we shall 
have to give as the repatriable amount 
to theni. We have to take into account 
all these things. If only we bear in mind 
all these things, the principle of right 
to work will succeed to some extent. For 
that, at least Rs. 40,000 crores per an- 
num has to be  invested in this country. 

I hope the hon. Minister will agree 
with the proposal submitted by Mr. 
Ahluwalia. Or, he should assure this 
House that he himself will bring an am- 
endment as this from the treasury ben- 
ches. In that case, Ahluwaliaji may with- 
draw his amendment; otherwise, he 
should stick to it. 

With these words, I conclude. Thank 
you. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR ^SHRI PABAN 
SING GHATOWAR): Hon. Vice-Chair- 
man, Sir} i am grateful to Shri S. S. 
Ahluwaliaji for having drawn the at- 
tention of this House to this important 
issue of unemployment through this Con- 
stitutional Amendment Bill. I am also 
grateful to all the hon. Members who 
have taken part in this discussion on the 
Bill and have made extremely useful ob- 
servations and suggestions. 

Sir, in this Bill Shri Ahluwaliaji has 
proposed that every citizen shall have the 
right to work so as to proyide him em- 
ployment and remuneration thereof. In 
ot'her words, the suggestion is to make 
right to work a fundamental right. As the 
Members are aware,  present the Con- 
stitution of India provides for right to 
work under the Directive Principles of 
State Policy which are not enforceable, 
Sir the right to work to everyone can only 
be promised through a total reorientation 
of our economic policies, taking up la- 
bour-intensive projects in hand and adop- 
ting decentralised planning to enable the 
economy to generate sufficient employment 
opportunities. Fulfilling the proposal of 
right to work, therefore, calls for extensive 
preparatory work on a number of fronts 
like micro-level planning including mana- 
gement of natural and human resources, 
self-employment development and other 
economic policy decisions. The Planning 
Commission is seized of this matter in the 
context of generating more employment 
opportunities for all concerned. The 
Eighth Plan is also proposed to be fi- 
nalised soon. 

During the course of the discussion the 
hon. Members have made a number of 
points and suggestions on employment 
generation. During this limited time it 
would not be possible for me to go into 
the individual points and suggestions. In 
this connection I would, however, like to 
draw the attention of the House to the 
President's Address to the joint  Session 
of Parliament on 11th July, 1991 which 
provides in brief, the Government's poli- 
cy on most of the points raised here. For 
instance  the President's Address has sta- 

ted in clear terms that rapid expansion 
of opportunities for productive employ- 
ment would be a major objective of our 
planning and economic policies. 

Some of the thrust areas highlighted in 
the Address are internationalisation of in- 
dustiy and  trade,  development of small- 
scale sector and cottage and village indus- 
tries, boosting electronic industry through 
setting up technology parks etc., tackling 
sickness  in  textile     industry,  sorting out 
problems faced by food-processing indus- 
tries,  stepping up  of     power generation, 
upgradation  of     tele-communication   and 
postal services and taking them into the 
rural areas, accelerating the pace of pro- 
gress  in science  and technology,  agricul- 
tural research and use of modern techno- 
logy by our farmers     animal husbandry, 
integrated     development  of  women  and 
children, reducing the pressure on land by 
providing  alternative  avenues  of  employ- 
ment in small, medium and large    scale 
agro-based and food-processing industries, 
special crash     programmes for providing 
drinking water  in rural  areas.  All  these 
areas are expected  to  have  strong     em- 
ployment  linkage.  There  is  also  a  men- 
tion   that  Integrated   Rural   Development 
Programmes would continue to be a major 
instrument  for creating     self-employment 
opportunities.   Similarly,   Jawahar  Rozgar 
Yojana would continue to generate   more     
employment  in  rural     areas.  The  Presi- 
dent's  address  also     recognised the need 
for improving the quality of education so 
as to bridge the gap that now exist bet- 
ween the world of work and the world of 
learning. The Government's endeavour to 
protect and promote the interests of the 
working class and to foster healthy indus- 
trial relations by carrying out reform in 
the machineries for settlement Of labour 
disputes 'have also been    highlighted.    T 
would  like  to     congratulate  Shri  Ahlu- 
walia  that  by     moving this Bill  he has s 

drawn the attention of the House to the 
seriousness of the unemployment problem 
which the youths of our country are cur- 
rently facing. As I just mentioned. Gov- 
ernment is equally concerned  about fhig 
and a major objective of our planning  and 
economic  policy would   be rapid  expan- 
sion of productive employment. The pro- 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SING GHATOWAR): Sir, I can submit 
before the House that our Government 
will definitely and positively try to im- 
plement the manifesto, the dream of late 
Shri Rajiv Gandhi. Sir, on the point men- 
tioned by S'hri Ahluwalia and other hon. 
Members in this debate, I can say that 
our Government will definitely and very 
seriously examine this point. Another 
thing which Shri Ahluwalia 'has mention- 
ed is about the welfare of the people. I 
can definitely submit before the House 
that our Government is very clear on the 
matter of welfare of the people who have 
given us the responsibility to run this 
Government. And I can stay that defini- 
tely our Government will try to imple- 
ment the Congress manifesto as dreams 
by Rajivji. 
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The Bill was, by leave,  withdrawn. 

THE VICE-CHAIRMAN (DR. NA- 
GEN SAIKIA): Now Shri Suresh Pach- 
ouri to move his Bill. 

THE FINANCIAL RELIEF    TO    OLD 
PERSONS AND WIDOWS BILL,     1990 

SHRI SURESH PACHOURI (Madhya 
Pradesh) : Sir, I move : 

"That the Bill to provide for the 
financial relief to old persons and the 
needy widows and for matters connec- 
ted therewith, be taken into considera- 
tion 

 


